' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

O.A.No, 1041/94 Date 6f Order s 7-8-97
BETWEEN 3 |

1, R.Madhusudhan

2. B.Bhaskar

3., T.Umadewi

4, K.Sadanandam «« Applicants,
FANLS

1, The Superintendent of Post Offices, ' \
Warangal Division, Warangal,

2. Union of India, rep. by the
Secretary to the Dept, of Posts,

New Delhi, .
3., The. Chief Post Master General,
A,P.Circle, dyderabad, .+ Respondents,
Counsel for the Applicants «o Mr,K.,Venkateswara Rao
Counsel for the Respondents o e Mr, K.,Bhaskara Rao
- CORAM

HON'BIE SHRI R.RANGARAJAN : MEMBER (ADMN,)
HON'BIE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL,)
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Mr, K.Venkateswara Rao, learned counsel for the applicants

none for the respondents,

2. This OA is filed to declare that the applicants are _ -+

Atk it 1ad Ffar the o lowing Jrefrtfo 1

(a) Deemed to have attained temporary status -on complet;bn

?

of one year of service as RTP/S.D.Postal Assistants from the date
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G

of their recruitment as RTPs/Short Duty Staff from 22,5.84,
23,4.84, 17,9.81 and 14.5.81 res.pecéively

G) For counting of 'half the' part of eight hours a day
service after attaining temporary status towards quélifjing service
for increments, mnS_j.on; Y |

(c) .all other benefits available to the casual mazdoors

after attalnlrlg tempprdly LA Uo Al s PANA N Y Ly —ded £ RN e Ak e

leave and pass such other order or orders ,

3. The learned cou'nsel for the applicant now submits that the .
reliefc asked for ha\zsf been bettered in the recent judgement and hence
‘the)JWill iike to file an OA for a reliefs better:than wha t is asked for
in this OA in terms of the recent judgement, Hence he sSubmits that
he will withdraw this OA and file a fresh OA ﬁ/eiva@“;:zn; for =
better reliefs than asked for in this OA,

4, In view of the above SUDMISS1ON TNE wh 15 ULl ooy wa
i

as withdrawn but permission is given for filing a fresh OA if.

thijso desires in aceordance with the law, No costs,
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Member (Judl,) Member (Admn,)

Dated ; 7th August, 1997 7 /L, ‘
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.Dated: :7 Q"C?:? :

CR2IR/JUDGEMENT
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Admittsed and Intsrim Jirections
Issuazd.

Allowad

Disposed of w-ithHeeetians
ismissad

wdggdemad as withdrawn
Digmisacd forlDefeurt——

Ordzrad/Redueted,

No prdzr a3 LD cosis.
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